
215    Calling Attention re.    [ RAJYA SABHA ]    and proposed measures      216 
discontent among to check it 

C.R.P.F.. CI.S.F. & Police 
LShri Morarji Desai] 

President Husak and Prime Minister 
Strougal, to President Tito and Prime 
Minister Djuranovic for the cordial 
welcome and hospitality extended to 
us during our stay in their countries. 
I would also like to express my 
thanks to Chancellor Schmidt for 
having found the time to come to 
Frankfurt for a very useful exchange 
of views. 

CALLING  ATTENTION   TO  A  MAT- 
TER  OF  URGENT PUBLIC IMPOR- 

TANCE 

Discontent and deep-seated unrest 
among CRP, CISF and the Police lead- 
ing to the agitation by these forces in 
various parts of the country necessi- 
tating use of Army control the situa- 
tion and the measures proposed to he 
taken by Government to remedy the 

situation—Contd. 

SHRI JAGJIT SINGH ANAND; Sir, 
as I was telling you, the living condi- 
tions of the policemen are so horrible 
that I will just make one quotation. 
Sir, 81 per cent of the policemen, on a 
national average, have no family ac- 
commodation. And about those that 
have accommodation, as I told you, Sir. 
15 to 20 per cent of constable families 
live in a single room. Then, Sir, there 
is no sanitation, no drainage and often 
no electricity. And over 500 constable 
families use ten latrines and none of 
them is in the working order. And al- 
most an equal number have to draw 
water from a single municipal tap. And 
one Head Constable said that if one is 
on duty, he must miss a place in the 
queue and go around borrowing water. 
He said, "If I take 45 minutes to one 
hour to find a place in the latrine, it 
might take years before I get accom- 
modation." Such is the condition there. 
There are no schools for children. 
There is no place for the women to 
sit. In the monsoon, there is the epi- 
demic of malaria and cholera. There 
is nothing like a dispensary. So, Sir, 
this is ihe condition. 

Sir, as I was telling you, the Na- 
tional Police Commission went into it 
and made certain recommendations. 
Those recommendations are on the 
same lines—I will not waste the time 
of the House in going into them; he is 
already in possession of them—-on 
which the agitation later on in Pun- 
jab and other States started. Sir, I 
do not know whether the agitators 
were astrologers or not, il seems, it 
was like taking a leaf out of the re- 
commendations themselves that they 
want to agitate. Sir, the Commission 
made the recommendation for a con- 
certed effort to reject the supremacy 
of the State administration over the 
police network in favour of a self- 
governing authorities, comprising 
mainly  the police personnel. This is 
what was advocated. What has been 
advocated is rebuilding the police on 
the new lines, making the policemen 
themselves elect their representatives; 
they will voice their grievances. They 
have gone into all the details of how 
the representatives should be elected, 
how many should be from the cons- 
tables, how many should be from the 
Head Constables and how many should 
be from the Sub-Inspectors, and how 
often they should meet so that a 
genuine channel of grievances is 
created. I would like to be enlighten- 
ed by the hon. Members about the 
position obtaining in their States. But, 
as I was saying, in Punjab they are 
not taking one little step in order to 
set up any staff council even as a 
channel of grievances. In the police 
organisation the S.S.P, is quite con- 
tent in calling from each police station 
one constable chosen by him or by 
the local S.H.O, to come and say some- 
thing if he wants to. Sir, I am saying 
if this indifference continues, if this 
callousness continues, if the situation 
continues where it takes five months 
for the report of the National Police 
Commission to be taken out of the 
archives of South Block, then it may 
take another five years for the imple- 
men/tation of this report and all the 
complacency that is exhibited by Shri 
H. M. Patel, who is now trying to dose 
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over the whole situation, is not going 
to help us. It will drive the whole 
country into a further chaotic situa- 
tion. 

Now I am taking note of his own 
statement. He has said in the state- 
ment at page 2; "It was, however, 
noticeable that there was some talk 
that the State police forces were get- 
ting concessions which would improve 
their emoluments as compared to their 
own." Among whom was this talk? 
Among the CRP and the BSF. "There 
was an expectation that the problems 
of the BSF, CRPF, CISF, etc. should 
also receive the immediate considera- 
tion of the Government." This was the 
expectation and I am quoting him. 

Sir, I was brought up, in so far as 
my English goes, in an American col- 
lege, the former Christian College, and 
we have been taught that a certain 
meaning is attached to certain words. 
Now, he says "Anticipating these ex- 
pectations"—anticipating, not coming 
to know of them—"I had directed all 
the Heads of these forces towards the 
end of May that they should arrange 
meetings between me and the repre- 
sentatives of different ranks.' Sir, it is 
his direction about the holding of the 
meeting that brought about the big 
tragedy of Bokaro. How did the trage- 
dy come about? I have their own 
affidavits filed there. But I will go by 
his own statement. He says, "The CISF 
is a force intended to protect the pro- 
perty of the public sector undertak- 
ings. This has brought them in close 
contacts with industrial labour and 
unionised the activities." Now, unfor- 
tunately, in Punjab the CPI had no- 
thing to do with the police agitation, 
nor the CPM and nor any other poli- 
tical force. But imagine the daily 
ings that the police were forced to 
give to the public undertakings people, 
that they were forced to give to the 
Punjab Roadways people. At least 
three big incidents took place within 
one  mttnth  before  the  strike  of the 

police, where because the Akali MLAs 
had misbehaved, where because the 
relatives of some Akali MLAs had 
misbehaved, the police were forced to 
lathicharge the Punjab Roadways peo- 
ple and the Punjab Roadways has a 
very strong union. It brought the 
entire roadways to a stand still. Then 
the police officials had to apologise. 
When they went to apologise after 
two days in Ludhiana, they had to 
come down on their knees and beg of 
the Punjab Roadways people to move. 
Then naturally when the police saw 
this, they went on strike and they con- 
tacted the Roadways leaders. How 
can you blame them for being union- 
ised? What I am saying is that they 
say that some of their leaders had 
come to Delhi on the 13th June but 
refused to join the group which was 
to meet the Home Minister the next 
day in uniform for the staff council 
meeting. The entire trouble started 
because those people who had come 
frdm Bokaro, they would refuse to 
join that deputation • of grievances in 
uniform. I can understand the top 
brass of the police or of the CISF in- 
sisting that his men must come in 
uniform to meet the mighty Home 
Minister who had anticipated their 
difficulties, who wanted to listen to 
them; but I cannot understand a man 
who is sitting on the Janata Party 
Benches, who is running the Home 
Ministry, who is supposed to represent 
the people's freedoms and who is sup- 
posed to stand for all sorts of civil 
liberties, insisting that the men who 
had come to meet him are not in uni- 
from, he will not receive them, and 
because they were not in uniform 
they were put into a truck and 
they were taken to jail. It is on the 
records. It is on the Kalkaji police 
station records. I will go with the 
Deputy Chairman and not read it out. 
It is an open report. The report says 
that these people did not agree to go 
in uniform. They instead wanted to 
shout slogans and proceed towards the 
North Block or the South Block and 
they were arrested because they were 
shouting slogans.    They    were put    in 
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the police lock-up and when they were 
put in the police lock-up, the Bokaro 
people, about whom all sorts of lies 
and slanders have been piled up in 
this statement, their simple demand 
was 'bring our leaders back'. They 
said 'our leaders went to express their 
grievances; because they were not in 
uniform, they were put in jail'. Their 
simple demand was 'Please bring them 
back.' They were arrested for the 
only crime of trying to present them, 
Without being in uniform. It was this 
that led to such a situation, in which, 
because of a totally clumsy handling, 
people from seven States lost their 
lives. I have a list with me. Sir, 19 
people were killed, eight from Bihar, 
one from Madhya Pradesh, one from 
U.P., five from Haryana, one from 
Karnataka, one from Andhra Pradesh 
and two from Orissa. Then, in addi- 
tion to this, 72 people from 11 States 
suffered casualties. There were 72 
families in 11 States who have come to 
' know how their people had been dealt 
with under this, administration and 
under this set up and there were at 
least 19 families who mourned the* 
dead, belonging to 7 States. This is 
because of the simple crime of their 
leaders not being in uniform and 
this was done because they just asked 
for the leaders to be released. What 
is the attitude of the hon. Minister? 
He says 'In regard to the difficulties 
and problems which they faced, Go- 
vernment's decisions would be an- 
nounced as soon as normalcy is com- 
pletely restored'. Government would 
not look into their grievances first and 
they would not listen to them because 
they are not in uniform. Now, they 
wil] not look into their grievances and 
will not announce their decisions till 
normalcy is completely restored. These 
are the two words used 'completely' 
and 'restored'. In terms of what? in 
terms of the satisfaction of the bureau-" 
cracy which is now running the police. 
Then, he says 'There are still instan- 
ces of indiscipline in some CISF units.' 
Then, again, he says: 

"I would appeal to the vast majo- 
rity of CISF men who have remained 

disciplined to exert their influence 
and pressure to expedite return to 
complete normalcy.'' 

He also says; 
"It is only then that Government 

would be in a position to look into 
their difficulties and initiate mea- 
sures to remove them." 
He says 'It is only then. . .' Then also, 
they wiH only be in a position. They 
will position themselves first and then 
only they will lock into their grievan- 
ces. Then only, they will initiate mea- 
sures to remove them. I have to go 
with the National Police Commission 
then. This Government, so long as 
Mr Patel continues to occupy this 
gaddi, with this outlook, will never 
look into their genuine grievances, till 
more Bokaros are repeated and till 
more Jharoda Kalans are repeated. In 
regard to Jharoda Kalan, Sir, the 
'Statesman' carried this despatch on 
the day they were shot. They said 'We 
would like to continue this agitation in 
a peaceful manner'. 

MR. DEPUTY CHAIRMAN; Please 
conclude. You have already taken 45 
minutes. 

SHRI JAGJIT SINGH ANAND: I 
am quoting the last thing. In Jharoda 
Kalan, they said that the orderly sys- 
tem should be abolished immediately 
because, under this system, they were 
expected to work as cooks, sweepers, 
nurse maids had just about everything 
which the Officers wanted. They say 
that the Officers freated them worse 
than servants an(j they were expected 
to work for all the 24 hours. Hospital 
and housing facilities were provided to 
the officers only, but not to them. Such 
are the grievances. Such is their cup 
of misery and this gentleman says that 
he will try to position himself and then 
only he will look into their grievances, 
when there is complete normalcy. 
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In the end, I v/ould only like to say 

that so long as this gentleman with his 
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mental outlook, with his inefficiency, 
with his outmoded notions and with 
his effort to perpetuate the colonial 
structure among the Police and other 
para-miiitary forces, continues to occu- 
py the gaddi, we will be in for worse 
days. This will go much worse. Hence, 
it is in the interest of the nation—it 
is not from a partisan point of view. I 
am saying this; it is because of the 
dire need of the country to get out of 
this crisis and this morass which is of 
his own creation and which has come 
to such a pass because of his ineffi- 
ciency, his incompetence and his lack 
of outlook—that we do the minimum 
thing, which is, to throw this gentle- 
man out of the Government. I wish 
this was initiated by the Janata Party 
Members themselves. Otherwise, the 
Janata Party may also go down into 
the dustbin, along with such a Home 
Minister who has brought such trage- 
dies to us and w'ho has brought us to 
such a situation. 

ME, DEPUTY CHAIRMAN": Yes, 
Mr. Bipinpal Das. 

SHRI K. K. MADHAVAN (Kerala): 
I want to make it clear, lest it should 
be misunderstood, that the Kerala po- 
lice has nothing to do with this, I 
want to say that there is nothing of 
the sort in Kerala. They are doing 
their duty there. 

SHRI BIPINPAL DAS (Assam): 
Why, is the Minister not replying to 
the questions of Mr. Anand? 

SHRI JAGJIT SlNGH ANAND; The 
Minister js sleeping. 

SHRIMATI SAROJ KHAPARDE 
(Maharashtra): Is there any Govern- 
ment in the country? 

MR. DEPUTY CHAIRMAN: Yes, 
Mr. Minister, say something. 

SHRI H. M. PATEL; Sir, the hon. 
Member has really put no question at 
all. As regards my statement, he does 
not like it. He considers that many 
things   which   could   have   been   done 

have not been done but I am afraid 
he has not really read my statement 
carefully and taken the trouble to see 
what it said. For instance, he has re- 
ferred to the last portion in which he 
said that only after the situation re- 
turns to normalcy that we shall start 
considering their grievances. That is 
not so. 

SHRI JAGJIT SlNGH ANAND: 
Complete normalcy. And then only 
the Government would be in a position 
to look into their difficulties. 

SHRI H. M. PATEL: I am afraid 
the hon. Member belongs to a party 
to which the police forces and the. .. 

SHRI JAGJIT SlNGH ANAND; 
I strongly question this assertion. This 
is a slander. I will not stand by it. 
We are all for discipline, but we are 
conscious of the discipline of a free 
country.   I challenge the statement. 

SHRI H. M. PATEL; Certainly, you 
may, but you could make any number 
of statements which were grossly im- 
proper I did not bother about them. 
You can make them. But let me say 
that your party and others have been 
instrumental in egging on those who 
wanted to create disburbances in this 
agitation. (Interruptions) I have no 
hesitation in saying it. 

SHRl JAGJIT SlNGH ANAND: 
It is a total lie. We do not believe in 
it.   We believe in disciplined forces. 

SHRI H. M. PATEL: What the hon. 
Member says is all right and anything 
that' anybody else says is a lie. 

SHRl JAGJIT SlNGH ANAND: 
He must subtantiate it. (Interrup- 
tions) 

SHRLH. M. PATEL; The hon. Mem- 
ber must realise that he made so many 
sweeping assertions. He said that they 
were all peaceful. Now one thing 
which I took pains to emphasize was 
that the army had been used only for 
the purpose of securing the arms.    If ' 
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they had     not    been secured,     what 
would have been    the    consequences? 
Any unit could have ceased to be dis- 
ciplined. 

I think it is quite obvious. Every- 
body who wants to see things clearly 
would realise that this was an essen- 
tial pre-requisite to any further mea- 
sures. And 1 may tell you, Sir, he 
says that they were innocent people? 
(Interruptions) I wiH not listen to him 
now. This is, for instance, what hap- 
pened when in Delhi the army pro- 
ceeded to seize the arms. When tha 
army proceeded, sirens were heard 
inside the Centre and men were seen/ 
moving towards the armoury. The 
CRP men opened fire from the area 
of quarter guard and its adjoining 
buildings. The fire was returned by 
our troops and the columns reached 
the armoury Qt such and such hour 
and so on. In the case of Bokaro alsq 
it is these men who first opened fire. 
In the case of Bokaro, Sir, it is parti- 
cularly   interesting  to  see. .. 

SHRl VISWANATHA MENON 
(Kerala): But in Trivandrum every- 
thing was peaceful. 

SHRI H. M. PATEL: There had 
been no force used there at all. I 
have said that the army was used only 
to  seize  the  arms. 

SHRl VISWANATHA MENON: But 
there they did not take the arms. 
Actually it began in Trivandrum. You 
could have tackled it.... (Interrup- 
tions) 

SHRl H. M. PATEL: I won't 
answer that way. Sir, wherever we 
could, we did this. You see. in 
Bhubaneswar, it was by peaceful dis- 
cussions. For three days, the peaceful 
talks went on. Here the position was 
different. They       became       very 
adamant. 

SHRI VISWANATHA MENON: You 
called the people from Karala and put 
them in jail here. 

SHRl JAGJIT SlNGH ANAND: 
Their damands were just. 

SHRI H. M. PATEL: These are 
matters into which 1 shall not enter. 

A uniformed force has to be have in 
a particular manner. If they do not, 
then they cease to be a disciplined 
force. If you consider that a dis- 
ciplined force should not be have in 
a disciplined manner, then we dis- 
agree. That is all I can say. So far 
as this Government is concerned, it 
will insist upon seeing tbat the uni- 
formed forces do behave in a dis- 
ciplined manner. This, 1 think, is 
absolutely  essential 

Sir, in the case of Bokaro, the army 
unit moved slowly. They were first 
at 500 yards; then came right upto 
200 yards; and then the Major stood 
up and made an appeal. "There is no 
point in your resisting with force. 
You will be overwhelmed. It is much 
better that you surrender the arms. 
Further things will take the natural 
course." The only response was that 
the Major was shot dead. There is no 
question that these particular people 
were on the war path. I have dis- 
tinguished between those who were 
not so inclined towards violence and 
those who were. 

SHRI    JAGJIT    SINGH    ANAND: 
Their   onily   demand  was   to   release 
those 30 people. 

SHRI H. M. PATEL: 1 am afraid, 
whatever you may think, the hon. 
Member will never see anything. He 
has not, fortunately or unfortunately 
for him, the responsibility for taking 
certain actions. This had became in- 
cumbent upon us. Now he also sees 

all these grievances. He does not 
realise one thing. He talks about 
National Police Commission and so on. 
The National Police Commission was 
appointed by this Government as early 
as possible after it assumed power. 
Why? Because it was felt that there 
were a great many problems which 
had not been considered, B great 
many difficulties which had not 

been solved. We thought that the 
demands had to be considered in 
a systematic manner. For years, is it 
conceivable, their working and living 
conditions were terrible? Certainly 
they were terrible. But when did 
they become terrible?   Only after this 
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Government assumed power? They 
were there before. They were there 
for decades and nothing whatever was 
done. Is it now that these working 
conditions became so terrible? The 
working conditions had continued, had 
been there before emergency and in 
emergency they were swept under 
the carpet. But such things cannot 
remain under the carpet. They had 
to be faced and we began to face them. 
When you begin to face all these 
things, sometimes trouble will arise, 
in spite of the fact that every effort 
was made to give them the assurance 
that all their major grievances would 
be removed as speedily as possible— 
and this was the object of the meeting 
with para military forces, Staff Coun- 
cils etc. in which I went to the length 
of saying that within a month decisions 
on all the important matters will be 
taken. And I have shown that in 
regard t0 the BSF and ITBF, it has 
been done. I have also said that as 
soon as CR-P returns to normalcy, 
their decisions will also be taken. 
And they have been taken. Their 
grievances are known to me because 
we have discussed with them. 
Similarly, the grievances of CISF have 
been cansidered, have been discussed, 
but it would not be expedient, it would 
not be correct now under pressure for 
me to announce them. Let them 
return to normalcy. There is nothing 
to prevent them from returning to 
normalcy. What is it that my hon. 
friends desires? That they should not 
return t0 normalcy? Let them return 
to normalcy. They have virtually 
returned to normalcy. The CRP', 
for all practical purposes, is now 
back to normal. I believe that within 
a very short time the points about the 
Trivandrum S.R.P. will also be 
settled. 

So far as the C.I.S.F. is concern- 
ed. .. 

SHRI VISWANATHA MENON: You 
have discharged lot of persons there. 

SHRI H. M. PATEL: Certainly, they 
had to be because their conduct was 
such.   But we have also said that those 

599 RS—8. 

whose offence was not  very     serious 
they Will certainly be taken back. 

SHBI VISWANATHA MENON: 
They did not take up arms at Trivan- 
drum. 

SHBI H. M. PATEL: I am not going 
to argue with you because it will take 
me away from my point. I have 
answer for everything. The C.I.S.F. 
is a very disciplined force. The 
C.I.S.F- was constituted in order to act 
as a watch and ward for the public 
sector enterprises. They are today 
functioning with 97 public sector enter- 
prises. These difficulties have arisen 
with reference to about a dozen or so 
enterprises. The very fact that they 
function so, closely cheek by jowl with 
the industrial labour and the trade 
union activities also becomes a major 
risk afd affects their outlook. In fact, 
one of their recent demands as formu- 
lated is that their salaries should be 
the saflne as that of the workers in the 
enterprise which they are expected to 
look after. That would really mean 
that tfcey cease to be C.I.S.F. We can 
revert to the old system of watch and 
ward. This is a matter which certain- 
ly can be considered, if it is necessary. 
But, certainly, so long as the C.I.S.F. 
remains a uniformed force, we shall 
have to consider them as liable to a 
certain discipline. We will see to it 
that so far as their emoluments are 
concerned and all the other things are 
concerned, they will be looked after, 
they wiU be settled and fixed at the 
most reasonable level possible. 

I do not think, Sir, there is anything 
else tbat the hon'ble Member said. It 
is said that nothing has been done, 
that no care was taken. In fact, we 
have acted throughout most expedi- 
tiously. 

He mentioned that decisions taken 
at the Chief Ministers' conference on 
the 6th of June have not been imple- 
mented- He did not say about other 
States. But, in so, far as Punjab is 
concerned he says they were not im- 
plemented.     He   says   that   these   two 
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things, namely, the abolition of the 
orderly system and the right to form 
association ha.s not yet been carried 
out in Punjab. If that is so I will 
again pursue this mater with them 
because this is a decision which has 
been accepted by everybody. In fact, 
I announced this as a token oi our 
desire tc, see that the most pressing 
grievances that are there were re- 
medied first. And I said that in so 
far as the Central police organisations 
are concerned I have definitely taken 
the decision that the orderly system 
shall be abolished and the right to 
association shall be given subject to 
conditions formulated in the Police 
Commission's first report. And these 
conditions were also spelt out. Similar- 
ly, I said that we will put it to the 
Chief Ministers and request them also 
to accept. This has been accepted in 
the Chief Ministers' conference. I 
think that most of the State Govern- 
ments have already carried them out 
or have accepted them. But it takes 
time. If you imagine that this will be 
done overnight, it will be asking for 
something that is not right. But, cer- 
tainly, in every case all these matters 
have been accepted and will be carried 
out. I do not think, Sir, there is any- 
thing more fox me to answer. 

SHRI BIPINPAL DAS: Sir, I am 
sorry to say that I have got the im- 
pression from the Ministers' two 
statements made just now that there 
has been an attempt, to minimise the 
gravity of the situation. I do not 
want to go into the details of the 
grievances of the policemen, the C.B.P. 
and others. My friend, Mr. Anand, 
has done full justice by stating all the 
facts before the House. So I do not 
want to take the time of the House by 
repeating the same facts before you. 
But the very fact that army had to 
be used, whatever the cause, against 
other men in uniform and the very 
fact that they came into clash, in my 
opinion, is B very grave matter and a 
clear pointer to dangerous potentiali- 
ties of the growing gravity of the 
political     situation    in the     country. 

The implications must be very clearly 
understood. Such a situation never 
arose before. 

PROF. N. G. RANGA (Andhra 
Pradesh): It arose during the British 
time. 

SHRI BIPINPAL DAS: That was 
before independence. But this, as you 
said, indiscipline or mutinous behaviour 
on the part of a section of men in uni- 
form against our own Army, when the 
Government felt compelled to use the 
Army for whatever purpose against 
those people, that situation itself, that 
we have been led to such a situation 
is itself, a danger signal for the 
political life of this country or demo- 
cratic polity of this country. This is 
the main point I want to emphasise. 
And I am sorry to say that the Go- 
vernment, it appears, by giving aH 
kinds of explanation and details about 
this Staff Council meeting and that, 
meeting, this talk and that talk, that 
they have done this and that, are try- 
ing to minimise, dilute the gravity of 
the situation. I am very sorry to say 
so. 

Sir, the fact is, law and order in 
this country is in complete sham- 
bles and no other incident than this 
is required to substantiate this fact. 
No other incident is required to call 
for unqualified censure of this Govem- 
ment. What else is required? The law 
and order is in complete shambles, 
and have reached extreme points of cli- 
max and these incidents themselves 
are an unqualified censure of this 
Government. I do not think any self- 
respecting Government, any Govem- 
ment having respect for democracy or 
rule of law would have continued to 
exist after this. Sir, they say, these 
grievances are long standing. I con- 
cede, the grievances are al] genuine. 
They are long standing. They say 
they were piling up, accumulated over 
the years, over the decades. Okay. But 
my question is, if this is so, why did 
not these grievances develop into such 
an explosive situation in 1974, for 
example, when the economic situation 
and the political situation created a 
serious-most crisis in the country?   It 
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did not happen.   I am not referring to 
the  Emergency period.     In   1974     we 
faced   serious   crises—economic   crisis, 
political crisis.    All these    grievances 
were piling up, according to him, but 
they did not explode like this as they 
have done today.    Why?    When Emer- 
gency was lifted, even then there was 
no explosion.   The explosion has taken 
place now, after two and a half years 
cf Janata rule.    These facts cannof be 
lost sight of.    They are    simply    say- 
ing that the grievances were piling up 
ior   long,   accumulating   for  long   and 
they are only now coming to the sur- 
face.    Well,  they could have come to 
the surface immediately after your vic- 
tory, when the great democratic party 
came to gaddi. Immediately after their 
victory   these  grievances  should   have 
come to  the  surface  and     explosions 
could have taken place as they were 
accumulating,      piling   up  for   a  long 
time.    It  is not so,  Sir.    That is not 
the answer, that is not the truth.   The 
truth is   something  else.    Sir,  nobody 
can be fooled by this kind of—I do not 
want to use     any harsh words;     Mr. 
Patel    is a long-standing    friend    of 
mine—childish  and  stupid   arguments. 

What is the truth? The truth is that 
the Government have failed complete- 
ly in maintaining    law and     order— 
completely.    You cannot give a single 
instance where you have succeeded in 
maintaining law and order.    Go round 
the country, look at the events of the 
last one and  a half years.    You have 
tailed to  meet  the grievances of    the 
working    class, you    have    failed    to 
meet   the   grievances   of   the   peasant- 
ry, you have failed to meet the grie- 
vances of the employees, you have also 
failed  to  meet   the   grievances  of the 
policemen, the CRP, the CISF and so 
on.    And sc far as law and order    is 
concerned, you have completely failed 
already. Why? Again it is a question 
i  ask myself,  and     I will    give    tbe 
answer.      You  talk     of     indiscipline 
among  the  CRP,  the CISF     and  the 
police  foroes.     At     least  the     police 
forces behaved in a very    disciplined 
manner.     Perhaps   there     were  some 

sections of the CRP which might have 
committed some acts of violence, and 
I would never be in favour of 
any violence on the part of anybody, 
whether it is the police force, the em- 
ployees, political parties or trade 
unions. I am very clear about that. 
But why has the situation developed? 
Sir, there is no   discipline   In   the 
Cabinet    itself.    There    is    no    disci- 
pline    at    the    top.    This    is    known 
to   everybody    in   the   country   to- 
day.      There    is no discipline in the 
cabinet, there is no discipline in   the 
ruling party.   Every morning we   read 
news  indicating     indiscipline in     the 
ruling party  and  the  Cabinet.    There 
ig no discipline in the Administration. 
I      do.      not        know        how        the 
Administration     is     going     on   now. 
There   is      no      discipline    at      all. 
No  discipline  in  any  field  of public 
life.    Is it any wonder, therefore, if 
this   indiscipline   or   defiance   of law, 
definance    of    regulations     percolates 
to    other   sectors    also   Is     it    any 
wonder, Sir, if these people suffering 
from long-standing  grievances,   some 
of them who are misguided, take law 
into  their  own  hands  and resort to 
violence?    After   all,   violence   is  an 
expression   of  defiance.     Violence   is 
an expression  of indiscipline.    When 
indiscipline  comes  in,  violence    may 
find expression    in any way.    Ultima- 
tely   it percolates to the public life. 
No wonder if any sector of public life 
finds expression in the form of vio- 
lence or defiance of authority.    This 
is the basic situation.    If you do not 
admit it, don't do it because such ad- 
mission    is very    difficult, but try    to 
realise it.    You will never be able to 
correct the situation unless you realise 
this basic fact. 

You are saying that their grie- 
vances will be met after normalcy 
is restored. Abnormalcy is the 
effect of the grievances. Grievances 
are the cause. Because there were 
grievances that certain things had not 
been fulfilled, had not been met, these 
things had developed, the abnormalcy 
had developed.   Now I do not under- 
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stand their saying that let there be 
normalcy first and then their grievan- 
ces would be considered. Are they 
treating the people of this country as 
school children? First you behave 
yourself then I will get you a trou- 
ser. First you behave yourself, then 
I will give you money to see a 
picture (as I do in the case of my 
son). Normalcy does not mean that 
there is no incident. It also does 
not mean that when there is no 
incident there is normalcy. Some- 
thing may be brewing, something may 
be growing underground. What has 
happened is a danger signal to 
everybody everywhere. On the sur- 
face, it may appear to be normal; 
as Mr. Patel said, it is all normal in 
most of the cases. But it is on the 
surface only. I want to warn him as 
a friend that this is not real nor- 
malcy, jjpjl 

You must do everything possible to 
meet their grievances. Set your own 
house in order. The Cabinet must 
function in a disciplined manner and 
in the administartion there must be 
complete disciplie. Only then can you 
expect others to function in a discip- 
lined way. This is the advice I give to 
any Government worth the name and 
committed to democracy and the rule of 
law. You have talked loudly ali these 
two and a half years about democracy 
and rule of law. Any Government 
committed to these principles must be 
ashamed of it3 complete failure to 
maintain rule of law. You talk of rule 
of law. You do not observe the rule 
of law yourself in your own party, in 
your own Cabinet. One Cabinet Min- 
ister says one thing, the other says 
something else, and the third is attack- 
ing the whole Government; and still 
they are members of the same Cabinet. 
Do you expect me as an ordinary 
citizen to respect this Government? 
Do you expect me as an ordinary 
citizen to believe that this Go- 
vernment is running on certain 
norms, principles, rules and re- 
gulations,   and,   therefore,   if   I mis- 

behave, who is to blame? Therefore, 
the main responsibility is yours. You 
must admit this failure. As honourable 
men you must have by now left those 
benches. But I know what honourable 
men you are. The Janata Party has 
by now convinced everybody in this 
country including your own Members 
that the talk of democracy and rule 
of law is only a propaganda, that they 
are a shameless bunch of impotent 
people and that they do not bother if 
the country goes to pieces. 

Our Prime Minister is having 
direct communication with God 
everyday. Whether it ia in the morn- 
ing or in the night, 1 do not know. For 
he said in the Janata Party meet- 
ing one day that he did not bother 
what the Janata Party members said 
and that God was with him. So, he 
is in direct communication with God 
everyday and looks peaceful and very 
wise and is not bothered about what 
is happening in the country. What is 
happening in the outlying areas of the 
country? Forces of disintegration are 
more active. Foreign agents are try- 
ing to disrupt this country. Communal 
riots are taking place everyday. There 
are atrocities on the Harijans. Price 
rise is going on. Inflationary spiral is 
reappearing. The smugglers are hav- 
ing a field day. But the Prime Minis- 
ter thinks that everything is quite in 
order and normal, because he is in 
communication with God. 

I am not in communication with 
God. I am in communication with the 
community, with the people who are 
suffering. I challenge you: Bring 
any single man from the streets of 
Delhi, let alone the far flung villages. 
Ask him this question: Are you satis- 
fied with this Government? And let 
us know what the answer would be. 
I have done it for the last at least 
one year whenever I met the common 
man, a taxi toaki, a scooter wala. : 
pan-shop wala, a shop-keeper, a 
clerk, a small officer, a peasant. I 
have not heard from a single man that 
he is happy. But I have heard from 
many of then that they made a mis- 
take    by   electing    the Janata    Party 
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to power. Not because they are 
in love with somebody else or they 
hate you, but because they are suffer- 
ing. The country is suffering and 
burning. I want to warn you, Mr. 
Patel, Home Minister of this country. 
Look at what is happening in Mizo- 
ram. Look at what is going on in 
Manipur. Look at what is going on 
in Nagaland. Look at what is going 
on in the South, the West, the East 
and the North. Look at the economic 
situation today. 

I  told  the  Finance  Minister  while 
speaking on the Finance Bill last time, 
"Choudhuri Saheb, I warn you, things 
are developing in a way that you are 
going to face  1974 once again."    We 
controlled 1974   before imposing emer- 
gency.    Please    also    take     note     of 
this fact.   These are facts.   I am say- 
ing,  we  controlled  1974  even  before 
imposing the emergency.   You talk of 
democracy,   rule     of  law,     freedom, 
liberty   and so   on.   Now   the   Prime 
Minister comes out saying   that they 
are thinking of imposing some kind of 
a MTSA.   Why? Why a detention law? 
A    detention  law,   if    you    impose, 
would    be      one     step    forward    to- 
wards   Emergency.    Sir, I   warn them 
today.    I    am    not    a    prophet.    I do 
not   prophesy.    I want   to   say today 
that    the    way    things    are    develop- 
ing,    we    are    going    to have    a first 
class crisis in 1980, and that crisis can 
be met by this Government either by 
quitting or by calling a mid-term poll 
or by imposing emergency.   The choice 
is yours.    You cannot  escape     from 
that.    You can't escape that.    That is 
where  you   are   leading     to.       The 
Congress Party took 30 long years to 
come to a situation of being compelled 
to impose Emergency, which was also 
wrong.     But     you     are     succeeding 
in two-and-a-half years in creating a 
situation which is leading this country 
towards  this   position.     That   is  what 
is happening. 

Sir, in that background we have to 
consider these particular incidents 
that have taken place. The Prime 
Minister may    not bother.    He is    a 

wise    mar,    a    healthy man,    having 
communication    with    God,    living    a 
peaceful life.    He told me one day in 
the Lobby: the only way to keep good 
health is,    "Don't worry".    Is it  that 
when   the   country   burns,   the Prime 
Minister      does    not    worry?      I    do 
not    understand.    Let    me    point out, 
Mr. Patel—please   take   note—that the 
country  has  not  forgotten  the    call 
given    in    1975    by    you    very    peo- 
ple   to   the   army and   the   police to 
revolt.    Nobody has  forgotten it.    It 
is your people who, in the Boat Club 
maidan, gave the call to the army and 
the police to revolt against the Gov- 
ernment,   not  to  obey their     orders. 
Didn't  you?    And today  you charge 
them    with    indiscipline.    What    an 
irony!    They have now to reap    the 
harvest as they sowed.    The men in 
uniform have responded to your call 
given in 1975, after four years,    with 
scepticism and utter contempt for the 
Government of the day.   You have to 
face it.    You have to solve it.    You 
have to save this country, save    law 
and order, save integrity^ save unity 
and meet the grievances, the genuine 
grievances of the suffering people. 

Having said that, I would ask only 
four questions. Vague answers will 
not satisfy me nor satisfy this House. 
The first question is: what concrete 
steps you have taken or you propose 
to take to remove the genuine grieva- 
nces of the police forces, the CRP, the 
CSIF and so on.
 
f 

Secondly, what concrete steps have 
you taken to restore real discipline? 
Not in terms of the kind as my 
friend, Mr. Anand has described— 
the kind of discipline that has been 
brought down to us since the colonial 
rule. No. That kind of discipline 
will not work. Enough indication 
has been given now that that kind of 
discipline will not work. So, what 
concrete steps have you taken or 
you propose to take to restore disci- 
pline among the armed forces, among 
the men in uniform? 
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Thirdly, Sir, he has charged the 

Communist Party of India with being 
behind the agitation. Can you sub- 
stantiate it? I want to know. Can 
you substantiate that the CPI is be- 
hind this agitation, instigating them 
to go to the point of violence? You 
must substantiate this because you 
made the statement in the House. I 
am not a member of the CPI. But 
you made the statement in the House. 
It will be dishonour Io the House, 
it will be contempt of the House if 
you make a statement in the House 
without substantiating it. Or with- 
draw it. Together with that, I would 
ask further.... 

SHRI BHUPESH GUPTA (West 
Bengal): Is there substantiation Io 
tell a lie? 

SHRI BIPINPAL DAS: I ask further 
is there any organised political force 
in this country whom you suspect to 
be behind this agitation or about 
whom you have evidence and proof? 
We want to know. My last question 
is, what about foreign agencies? At 
least so far as my area is concerned, 
I know some foreign agencies are 
operating. In Aligarh, certainly the 
Jana Sangh and the RSS are mainly 
responsible. So also in Jamshedpur. 
But in Nadia and Purnea? The Jana 
Sangh and the RSS are the instru- 
ments. And behind them some 
foreign agencies are operating. They 
want to see this country divided. 
They want to see-this country up in 
flames. Such foreign agents have 
been operating all the time and 
during the last two and half years 
under conditions of your great liberty, 
democracy and freedom and so on 
these foreign agents have become 
«\ore active. They are the people 
who are behind the troubles in Mizo- 
ram and other place. I want to know 
whether these very foreign agents 
are also behind these incidents that 
took place ultimately leading to 
violence between one section of men 
in uniform   and   another   section   of 

men in uniform. This is a danger 
signal. This is the climax of the 
complete failure of the machinery 
of law and order. And this is the 
situation to which you have led this 
country. 

I want concrete and clear answers 
to these four questions. 

SHRI H. M. PATEL: I will only 
confine myslef to the points he has 
raised in the end because the preli- 
minary observations, which have led 
to these last points, were more like a 
political speech than anything else. 
I do not think there is any need to 
answer these. I would like to tell him 
that there is no question of compla- 
cency .... 

SHRI DEVENDRA NATH DWIVE- 
DI (Uttar Pradesh): We do not ex- 
pect you to answer political ques- 
tions........ 

SHRI H. M. PATEL: You can make 
whatever inference you want. First 
of all, there is no question of com- 
placency in a matter like this. You 
said there is an attempt to minimise 
the seriousness of the situation. I 
think there is nothing that I have 
said which should lead you to form 
that impression. Undoubtedly what 
has occurred is very serious and 
very grave. Therefore, we have acted 
with the full sense of seriousness of 
the situation.... 

SHRI BHUPESH GUPTA: That we 
have been seeing. 

SHRI H. M. PATEL: Yes, abso- 
lutely. We have done so and we will 
continue to do so. Firmness will be 
the line that we shall adopt, whether 
you like it or do not like. 

SHRI BHUPESH GUPTA: Of that 
we have been hearing. 

SHRI H. M. PATEL:   Mr. Bhupesh 
Gupta, you always speak very strong- 
ly and use vitiolic language at time*. 
But I can talk in softer language and 
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can be equally effective. So far as 
we are concerned, we shall ""'jn**'** 
law and order in this country and law 
and order situation ig reasonably satis- 
factory now and law and order is 
maintained in this country. 

SHRI BHUPESH GUPTA: Mr. 
Balasubramanian! escaped from the 
country and helmet the Prime Minis- 
ter in Frankfurt on the 21st last 
month. This is how you maintain 
law and order. 

SHRI H. M. PATEL: I was say- 
ing that there is no complacency. 1 
began by saying that we do not deal 
with law and order with complacency 
at all. We will take every step pos- 
sible to see that law and order ls 
maintained. But we realise how 
many forces are operating to see 
that we do not succeed in this matter. 
We have to fight those odds...(In- 
terruptions)     I do not yield... 

SHRI BHUPESH GUPTA: Janata 
Party Government talks of law and 
order. You are living in a jungle. 
Your Cabinet is a jungle infested 
with wild animals. 

SHRI H. M. PATEL: One has only 
to see in what kind of atmosphere 
one functions here. 

SHRI JAGJIT SlNGH ANAND: 
What does he mean by this? 

SHRI H. M. PATEL; This is abou* 
the word "jungle" which Mr. Bhupesh 
Gupta used. 

4 P.M. 

SHRI BIPINPAL DAS: You have 
said that so many forces are at work 
to upset the law and order situation. 

SHRI H. M. PATEL: Any how lei 
me answer  your  questions  first. 

SHRI BIPINPAL DAS: The most 
important force trying to thwart the 
law and order situation is the com- 
plete failure and incompetence and 
bankruptcy  of  this Government. 

SHR H. M. PATEL: You have 
mentioned it. You have mentioned 
that it is indicipline in the Cabinet, 
indiscipline at the top in the Govern- 
ment which is responsible for the 
percolating of indiscipline elsewhere. 
You have said it and I take note 
of it. If that satisfies you, you 
can be happy. Now, the point is 
what concrete steps we have taken 
in order to meet the grievances. 
1 have already said that we have 
taken steps to see that all their 
major grievances are redressed 
as quickly as possible. In regard to 
Iwo forces we have done so. In re- 
gard to the CRP, it will be a matter 
of days before this is done because, 
unlike what you or my honourable 
friend, Shri Anand, may think, the 
CRP normalcy is likely to be restored 
In a matter of days. So far as the 
CISF ia concerned, I admit that it 
may take a little longer, but it is not 
geing to take months because I also 
•onsider that the CISF is composed 
of men with a sense of responsibility 
and they have functioned for several 
years as a disciplined force and I 
think that they will see by now that 
Ihe Government does intend to see 
that discipline shall be maintained in 
Ihe uniformed forces and, at the same 
ftae, their genuine grievances will 
be redressed. But it cannot be that 
ihe genuine grievances will be red- 
ressed first before they begin to be 
disciplined. This is an essential thing. 
This is the first necessary thing. Then 
ho says "restore real discipline". I 
db not know what he means when 
he says "restore real discipline". It 
is like the criticism that we had 
when we said that we proposed to 
kave genuine non-alignment, a genu- 
ine non-alignment policy. The same 
kind of thing he is thinking of and 
he considers that there will be real 
discipline. Of course, discipline is 
disclipine. 

SHRI JAGJIT SINGH ANAND: And 
non-alignment is non-alignment. 

SHRI H. M. PATEL: Yes, non- 
alignment is non-alignment. It ic 
perfectly clear. 
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SHRI BHUPESH GUPTA: Real 
discipline means this: You are a 
learned man and you passed the ICS 
long time ago and you have forgotten 
now. Real discipline means discipline 
which is not imposed by forcing them 
into submission, by terrorism, by 
denial, by brutalising the police forces. 
You have brutalised the police forces. 

SHRI H. M. PATEL: In regard to 
discipline in so far as the ordinary 
citizen is concerned, what you have 
said is correct. But discipline in a 
uniformed force may require com- 
pulsion and force. There is no ques- 
tion about it and this is the differ- 
ence between the ideology and philo- 
sophy ___  

SHRI BHUPESH GUPTA: I did no* 
say that. I said that brutalisation is 
there and that you have brutalised the 
police forces in this country. It was 
done by your predecessors and you 
are doing it now. You are letting 
loose the police against the 
bank employees. You are talking of 
discipline? You are the most indisci- 
plined lot, the Janata Government. 

SHRI H. M. PATEL; I am not 
answering that question now. There- 
fore, restoring discipline in the sense 
in which Mr. Bipinpal Das has said 
will be done; it will be restored. 

SHRI JAGJIT SlNGH ANAND: I 
can cite many examples. 

SHRI BHUPESH GUPTA; I am 
sorry for this. Mr. Patel, I am sorry 
for this. 

SHRI H. M. PATEL; One of the 
troubles with these honourable Mem- 
bers like Mr. Anand, for instance, Sir, 
is that he still thinks that if I retired 
from the Civil Service yesterday, I 
have not been in public service. Let 
him realise that I have been in public 
service for a longer period than what 
he has been for. 

SHRI JAGJIT SINGH ANAND; I 
question it.    Sir, I question it.    (Inter- 

ruptions)    He has to retrace.    (Inter- 
ruptions). 

SHRI H M. PATEL: Then I have 
been ior a period much less than that. 
(Interruptions) Yau were in public 
service ever since you were born? 

SHRI JAGJIT SINGH ANAND: Ever 
since I joined the Communist Party 
in 1937. 

SHRI H. M. PATEL; 1937? Then it 
is very good. I will give in then to 
you in length. Oi: course, how many 
years? You could not have been in 
public service before you were born. 

SHRI BHUPESH GUPTA; Mr. Patel, 
you are an elder person and so, you 
must have been in your public life 
longer than he is. But you have not 
been in your private    life very much. 

SHRI H. M. PATEL; You are quite 
right. But this distinction was in the 
public life. But there was a period in 
what he calls and what everybody 
tends to consider in bureaucracy 
which I consider as one of the essen- 
tial pre-requisites for any satisfactory 
running of democracy. You may have 
something else. But there is nothing 
which you have yet discovered. 

Then, so far as foreign agencies are 
concerned, I do not think that any 
foreign agencies.. . 

SHRI JAGJIT SlNGH ANAND: But 
you have made a specific charge against 
the CPI. 

SHRI H. M. PATEL: I have made 
it and I repeat it.. . (Interrwptions) I 
am not bound to give every answer 
as you desire. There is no question 
of that. How often do you say that 
the RSS is behind this, that or the 
other? Do you produce chapter and 
verse every time? 

SHRI JAGJIT SINGH ANAND; As 
Home Minister of the country you are 
stooping so low and you are making 
such charge. 
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SHRI H. M. PATEL: The hon. Mem- 

ber is so accustomed to making these 
kinds of remarks. Why do you make 
personal  remarks?....   (Interruptions) 

MB. DEPUTY CHAIRMAN; Order, 
please. 

SHRI H. M. PATEL: Ii you have an 
inquiry, probably we can produce all 
this evidence. But there is no inquiry 
here.    I can only say that.. . 

SHRI JAGJIT SINGH ANAND: Can 
you convene an all-parties meeting and 
put it before that? 

SHRI H. M. PATEL: I do not think 
that an all parties meeting can 
satisfy these things. 

SHRI BHUPESH GUPTA: Sir, on 
a point of order. The charge about 
the RSS is known. We are ready to 
prove it. Let him come. Let him bring 
this about and we shall bring the 
papers in which the RSS is writing. 
We shall bring the pamphlets. 
We shall bring the hand-bills. We 
shall bring many peopIe in front of 
you. Let him come out with one, *o 
say candidly that we have been in- 
stigating them. We are supporting all 
their legitimate demands.... (Interrwp- 
tions) 

SHRI H. M. PATEL: There is no 
need to indulge.... (Interruptions) 
But I can prove that you have.... (In- 
terruptions) 

SHRI JAGJIT SINGH ANAND: I 
again challenge it: 

SHRI H. M. PATEL: I stand by it. 
Certainly there were forces belong- 
ing to certain parties which I men- 
tioned already, who have played a 
part in these agitations. I repeat it. If 
there is any judicial inquiry I am 
prepared to produce it. But why are 
you so sensitive about it? 

SHRI BHUPESH GUPTA: I am not 
sensitive; I am indignant. These are 
like tactics of policemen to blame 
certain other parties and get away_________  

(Interruptions) You have been bring- 
ing about white paper, black paper, 
etc., specially to malign political par- 
ties.    That is what you are doing. 

SHRI H. M. PATEL: A number of 
things were stated by two hon. Mem- 
bers, who spoke about the Home 
Ministry, about this Governiment, etc. 
This is just nobody's business. 

SHRI BHUPESH GUPTA: I am not 
speaking. Mr. Chandra Shekhar is 
speaking    against     you.  Mr.    Madhu 
Limaye is speaking. I repeat them ________  
(Interruptions) 

SHRI H. M. PATEL: It is unneces- 
sary to be sensitive or indignant about 
it. Sir, I have nothing more to say. 
I think I have answered all the ques- 
tions raised ......... (Interruptions} 

SHRI BIPINPAL DAS: You have 
not answered my question about 
foreign agencies. 

SHRl H. M. PATEL: I have al- 
ready said that I do not think any 
foreign agencies are involved. I do 
not think so. I have no information 
about  it ........ (Interruptions) 

SHRI DEVENDRA NATH DWIVEDI: 
Sir, on a point of order. My point 
of order relates to a very strange 
statement that the hon. Home Min- 
ister has just made ..................... (Interrup- 
tions) . 

SHRI H. M. PATEL: I have to go 
to.... (Interruptions) 

SHRI JAGJIT SINGH ANAND: 
You are in possession of this House. 

SHRI DEVENDRA NATH DWIVEDI: 
My point of order relates to a cer- 
tain statement that the hon. Home 
Minister has just made. While com- 
paring the allegations that are made 
against the RSs in this House, he 
says that those who make allegation! 
against the RSS may bring evidence, 
This is the statement he has made. 
Then he has said that he can place 
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all that evidence before a judicial in- 
quiry and not before this House. Sir, 
this concerns the rights of this House. 
It involves the rights of the House to 
know from the Home Minister the 
basis on which he is making certain 
allegations as the Home Minister of 
India who is in possession of certain 
facts. We presume that he must be 
having some evidence on the basis of 
which he is making the statement. 
In that connection, in his wisdom 
he has chosen to say that he is 
prepared to satisfy any judicial in- 
quiry committee, but not the Rajya 
Sabha. This amounts to contempt of 
the House. Perhaps he has not under- 
stood the meaning of what he has 
done. Sir, I want a ruling from you. Is 
it open to a Minister to say that he is 
prepared to disclose certain things to 
a judicial inquiry committee which 
information he is not prepared to 
show to this House. 

SHRI JAGJIT SlNGH ANAND: Not 
even to the Leaders of the Parties in 
your Chamber. 

SHRI H. M. PATEL: He ia unneces- 
sarily making this distinction. All that 
it imeans is that if there is an inquiry 
committee, evidence can be produced. 
Normally in the statement made in 
the House in this manner, there is no 
question of evidence. 

SHRI DEVENDRA NATH DWI- 
VEDI: The (House has a greater right 
to know from you the basis of your 
making this statement. 
SHRI H. M. PATEL:    There ia no 
need to raise your voice unnecessarily. 
(Interrupticmg) 

SHRI BHUPESH GUPTA: The 
issue shouJd not be left at that. He is 
going away. 
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{Interruptions)
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DR. V. P. DUTT (Nominated): 

He is speechless before the eloquen- 
ce oi the honourable lady member 
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SHRI    P.    RAMAMURTI      (Tamil
Nadu):  Who? 

SHRI JAGDISH PRASAD 
MATHUR: V-I-S-W-A-M. I am not 
talking oi the CPM. I am talking of 
the CPI. He is the man. He is one of 
the whole-timers. He is the man re- 
sponsible. 
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SHRl p. RAMAMURTI: Mr. Deputy 
Chairman,  Sir,  I do not  want to  go 
into all the economic and other ques- 
tions   just   now.      But   having  heard 
the statement    read    out by the    hon. 
Home Minister,   i must say  that  the 
Government  and   the   Home   Minister 
are sitting on a volcano.   They do not 
realise the seriousness of the situation. 
After   all   in   the   Consultative  Com- 
mittee    meeting,    Mr. Patel admitted 
that this agitation amongst the various 
Police forces is the result of accumu- 
lated grievances for the past 32 years. 
He     admitted     that    this     agitation 
amongst the various  Police forces  is 
the result  of  accumulated  grievances 
for the past 32 years.   These grievan- 
ces have accumulated not during the 
past two and a half years, but during 
the last 32 years.    This is his admis- 
sion.    I also agree with this.    When, 
for 32 years; grievances go  on  accu- 
mulating and when the new Govern- 
ment,  which   had   promised  so   many 
things, never cares to look into their 
grievances during the last two and a 
half  years, what  do  you  expect  the 
CRP people, what do you expeet these 
people,  to do?    This  is    the    simple 
question  I would ask.    They  do not 
create a channel,    a    forum, on their 
own, by  means of which they could 
ventilate their     grievances  and their 
grievances can be looked into by the 
Government. They       did not 

 
SHRI JAGJIT SINGH ANAND: 

The very same forces with whom you 
have aligned.
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create that forum through "which their 
representatives could come and meet 
the officials or the Ministers and talk 
to them. After all, you see, when he 
talked of discipline, he talked of two 
kinds of discipline; discipline of an 
ordinary citizen and discipline of the 
armed forces. I want to tell him, as 
far as the armed froces of this coun- 
try or any country is concerned, no 
discipline which smaks of servitude, 
which smaks of inhumanity, which 
smaks of brutalisation, can ever work 
and this is what has happened in this 
country. Do you know, apart from the 
economic grievances of these police- 
men, of these people, how the officers 
behave with them? Even they do not 
call them by their" names, they call 
them as No. 22, No. 45 and so on. Have 
you put in the British system? Are 
you not ashamed that even today you 
are not treating your constables and 
police personnel as human beings? 
Human dignity is for more than this 
simple thing which you could not do. 
And, after all, there is the interim 
report of the Police Commission. You 
did not publish it or lay it on the 
table 0f the House. It was submitted 
to you in the month of February and 
what was the Home Ministry doing 
with it from February till June? I 
want to ask you just one question. 
When this situation exists, when the 
Home Minister himself admits that 
this has been the case, when the 
Officers have been misbehaving with 
these people, when they are not treat- 
ed with human dignity, will not even 
the worm turn and revolt? There- 
fore, this revolt is not an ordinary 
thing. The firing took place in 
Bokaro, but do you realise why they 
resorted to firing? They were sur- 
rounded by army, knowing fully well 
that they will be annihilated. You 
should realise what is the depth of 
their feeling that made them to do 
this. Do you realise this? You have 
no realisation because you are in- 
human, the police department is in- 
human, the Ministry in charge of 
police is inhuman. When this is the 
position, now they say, let normalcy 
be restored,   only after that we shall 

look into the grievances. Sir, in 
West Bengal we have so many grie- 
vances. We do not say that we are 
paragon of virtue. In West Bengal 
the moment the le*t Government came 
into power, within the next week we 
asked the subordinate police staff, the 
constables up to the Sub-Inspectors' 
rank, to form their own association, 
to elect their own representatives. At 
the last conference that they held, 
they asked the Chief Minister to in- 
augurate that conference. The Chief 
Minister refused to inaugurate that 
conference, but he said that he will 
attend their meeting for two days, he 
will sit there, listen to them and 
speak to them at the end. This is 
what Mr. Jyoti Basu did. He attended 
that conference. He refused to in- 
augurate, but he attended that con- 
ference for two days, heard them and 
at the end of it he announced that 
these were the things which the State 
Government could do, these were the 
things which were beyond the com- 
petence of the Government and the 
police personnel felt very happy about 
it. This is the human way to behave. 
Here our Minister comes and says that 
a meeting of the Staff Council called. 
How the Staff Council is elected 
nobody knows. What communication 
the Staff Council has with the forces 
nobody knows. Why did this Staff 
Council not function in the last two 
and a half years? The Staff Council 
meeting can only be held when the 
officer wants, it cannot be held when 
the police personnel want it. The 
police personnel cannot call a meeting 
of the Staff Counci] 0n their own. For 
two and a half years you kept quiet 
and now you ask them to send their 
representatives. How have you be- 
haved with them? When they wanted 
to meet the Home Minister, you said 
that they must have their uniform. 
How did they behave? This is not 
the real story. The real story is, 
when the Staff Council met they 
wanted the police personnel to sign 
certain decisions which had already 
been taken by the officers. They re- 
fused to sign this because they did not 
know what discussion had taken place. 
When  they  wanted to go and  meet 
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in their uniform. Are they going on 
their duty? This is just like the 
British Government, the imperial 
Government. Can't they go in their 
ordinary dress and meet the Home 
Minister? Therefore, it is the officers 
who are the real culprits. After all 
they did not tell you what grievances 
were there. They did not tell what 
these things were. They are the real 
culprits. The real culprits of this 
agitation are not the police people but 
the higher officers of the police 
department who misbehaved with 
them, who did not treat them with 
human dignity, who inflicted difficul- 
ties after difficulties on them under 
successive governments—not only 
under this Government but under the 
previous Government also. The con- 
ditions in which they are living to- 
day are not yesterday's creation, or 
2i years' creation. These have been 
continuing for the last 32 years. This 
is the position. In what way are you 
different from the previous Govern- 
ment whom you accuse? How are you 
different? They behaved in that way; 
you also behaved in the same way. 
And now you say, "Oh, discipline 
must be maintained". This way dis- 
cipline can never be maintained. You 
\_ are sitting on a volcano. You don't 
understand this. Yet you talk of 
discipline. As somebody said, "where 
is the discipline in your party?'' You 
are talking of discipline, are you not 
ashamed of talking about discipline? 
One Hinister talks something against 
another Minister. Yesterday the 
Socialists meet had come out with a 
resolution condemning the whole 
Government. Your Party President 
condemns the Government as a non- 
performing government. When this is 

the position, when people see this kind 
of thing, what is the use of your talk- 
ing of discipline. Well, nobody will 
take you seriously when you talk of 
discipline. Everybody here under- 
stands, the common people understand 
that this Government cannot be mov- 
ed into action unless you go on agi- 
tation. If that is the experience of 
the working classes, if that is the 
experience of the common people, why 

should not the police also take that 
cue, because you will not be moved 
otherwise? And even after that, 
when you now realise and say that 
this agitation is the result of all cumu- 
lative grievances of the last 32 years, 
you do not think it necessary first of 
all t0 remove those grievances. But 
you say. "First of all, have discip- 
line. Let normalcy be established. 
Let complete normalcy be establish- 
ed." What is that concept of nor- 
malcy, nobody knows because it is 
not defined anywhere. it is your 
conception. It is the conception of the 
Home Minister or the Prime Minister. 
That means that the people will rea- 
lise that this is not going to end here, 
but once again you are going to have 
an agitation which you will not be 
able t0 save. And remember this also 
that once you send the armed forces 
against these people, it will create a 
dangerous situation. j do not know 
if you know this that on the next 
day the armed fight between the CISF 
and the army took place in Bokaro, 
one gentleman came from Sweden and 
he told me that the newspapers in 
Europe flashed the news: "Civil War 
in India". Once you allow the army 
to intervene in civilian affairs, the 
day is not far off when the army men 
will take it into their heads that this 
Government is not capable of ruling; 
they want our help, so instead of that 
We ourselves will take the govern- 
ment. This is the dangerous situation 
which the Government is today creat- 
ing in this country. Therefore, I 
would ask you t0 understand the 
seriousness of the situation. You don't 
understand the seriousness of the 
situation. You are sitting on a 
volcano. The people to be punish- 
ed are the officers -who have mis- 
behaved, or the officers who have 
treated them with contempt, who did 
not give them human respect and 
human dignity. On the other hand, 
they call them by their numbers. 
They ask them to go and wash the 
stoolg of their children in the houses. 
These are the things that are hap- 
pening. And if you knew all that, 
what stepg did you take all these years 
to put an end to these?   These officers 



263    Calling Attention re.    [ RAJYA SABHA ]    and proposed measures      264 
discontent among to check it 

C.R.P.F., C.I.S.F. & Police 
[Shri P.    Ramamurtij 

must be punished and not these 
jawans because if these people had not 
done that, you would have never come 
to your senses. All this talk of say- 
ing "I had talked to the Staff Coun- 
cil people" is useless. I do not know 
if Mr. Patel attended every meeting 
of the Staff Council. He did. Ali 
right. If he did, why did he not come 
out on the radio and tell all the police 
jawans: "I have now listened to 
these people. I am going to take 
decisions from tomorrow"? Why did 
you not do that. After all the Staff 
Council members are your pick and 
choice. They are not the people who 
are elected. They are picked by the 
bureaucrats and the officers. You call 
them the representatives of the 
jawans! Therefore, the whole atti- 
tude smacks of the same attitude 
which the British imperialist rulers 
had in this country. So long as this 
attitude continues, we will continue 
to remain a colony and you are going 
to hand over the country to the mili- 
tary rule. This is what i am afraid 
of. Therefore, in order to prevent 
that, create confidence in them. To- 
day they do not have any confidence. 
It is no use saying, "We will look 
into their grievances". You have al- 
ways said that. Whose grievances you 
will not look into? When will you look 
into? What time it will take? Noth- 
ing is said. Instead of saying that 
you will look into the grievances, why 
not talk to them, ask them, to come 
to you and talk to them and settle 
their grievances? But that you are 
not prepared to do, because they are 
an inferior people and you are a 
superior people; you are gods. They 
are Shudras. This is the attitude you 
are adopting. Therefore, Sir, T would 
ask them whether they are imme- 
diately prepared to revoke all the 
disciplinary actions that they have 
taken and create confidence in them, 
call their elected representatives, not 
the Staff Council members, but elect- 
ed representatives, tell them that you 
will, give them the opportunity 
to elect their own representatives, 
come up with their grievances.    Tell 

them that you will sit with them 
across the table and settle the whole 
problem? Are you prepared to talk 
to them as equal human beings or 
are you not prepared to do that? Let 
them answer this question straight. 
This is all that I have to say. 

PROF. SOURENDRA BHATTA- 
CHARJEE (West Bengal): Mr. Deputy 
Chairman, Sir, I feel there is anarchic 
situation in the country and, perhaps, 
nobody else than the Janata Govem- 
ment itself is to be thanked for it. 
The way this Government has been 
performing has been dealt with by 
the Members and that is, perhaps, one 
of the basic reasons for the very ex- 
plosive situation that has arisen in the 
country. It is no use Party Members 
blaming others. The time has come for 
the ruling party to do some heart- 
searching but I feel it is quite incap- 
able of doing that because they do not 
act as one party. 

As for the problem that we are 
currently discussing, I must draw 
your attention to one aspect. Dis- 
cipline has been mentioned by the 
Home Minister. But, perhaps, dis- 
cipline has been the biggest casualty. 
The G.R.P, during all these years, 
after its formation, has been a very 
powerful instrument in the hands of' 
the Union Government to suppress 
popular movements. And in doing 
that the idea given was that it had to 
observe no rules, it had to observe no 
law, it had t0 observe no norms and 
that they could do anything they 
wanted. Repeated demand, repeated 
plea for going into the conduct of the 
police forces has been turned down 
by successive governments. The 
present government is no exception. 

We know again the behaviour of 
these police forces during communal 
riots" Allegations against the P.A.C. 
in U.P., against the Bihar Military 
Police have been voiced repeatedly 
in this House. But we are yet to know 
that any action was taken against the 
erring policemen. The idea was allow- 
ed to gain ground that jn suppressing 
people's movement or in a situation of 
communal  tension    their     behaviour 
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s  not controlled by any norms, by 
any   eode   of  discipline,  by any  code 
of  behaviour.    This gave rise    to    a 
of complacency in them and at 
me time led them to believe that 
plined  behaviour on their part 
be Put up with by the Govern- 
endlessly. 
r.ut  there is another    side   of    the 
re.   What were the steps taken by 
Government   in   order   to   attend 
1  the    genuine    grievances    of    the 
policemen  because  they have  also to 
naintain their families and keep their 
ace?    We   are  very  well aware 
of the very poor salaries given to the 
rungs of the police force.   And 
common to say that the salaries 
matter  so    much;    they    will 
augment their income by other doubt- 
ful  means.    This has been, so to say, 
accepted by the Government,    it    is 
said  that in the police force corrup- 
tion   |«   a   corporate venture   starting 
from    the    highest    echelon    to    tha 
This situation has been allow- 
ed   to  continue for too long a period 
wit Ii nut   ensuring for the police  per* 
sonnel   at  the  lower  rungs   a   decent 
.   decent   living   accommodation 
her amenities.     When in    tha 
course of the last two years or in the 
course of the last few months the cost 
of l iving index went on increasing, no 
attention was paid to the grievances of 
the policemen by the Government on 
its  own.   A report was submitted by 
the  National   Police   Commission.     It 
that    it   was    kept    in    cold 
. as has been revealed by the 
subsequent     events.       No    follow-up 
action was taken so long as the police- 
id not begin an agitation.   Here 
ou  will  see the Home Minister 
crave  a   statement  in   May this  year. 
He instructed    all the   heads   of   the 
different   police   forces  to   arrange   a 
nip' ting between himself and the re- 
oresentatives  of the police personnel. 
Ho   indicated  dates   also—June  13,  14 
nnd 27—when the    repesentatives    of 
forces could    represent to him. 
R11I   in   the meanwhile fighting broke 
m.t     On the 22nd we find in Trivan- 
drum army had to be called in.    So, 
consider the pace with which the Gov- 
ernment  moved in the matter.    Ulti- 

mately a situation has been brought 
about where the para-military and 
the military were involved in a fight. 
On that day I was in Delhi, when the 
army took over the CRP camp there. 
It was on the same day that our 
Prime Minister announced that he 
thought that a Preventive Detention 
Bill in some form or other should be 
introduced. When I rang up the press 
they said, "Why do you give impor- 
tance to that move? A war has broken 
out" and as has been mentioned by 
Comrade Ramamurti, in the foreign 
press it was headlined that a civil 
war has broken out. What happened 
in Delhi? What happened in Bokaro? 
It shows that a very serious situation 
has developed. But what is more 
serious is the idea that the Govern- 
ment ls perhaps giving the military 
the idea that it is the ultimate saviour 
of this country. The Government is 
torn with internal dissension. It is 
unable to meet any situation. It can- 
not but think In terms of only 
repressive measures. At the same 
time it is unable to believe its police 
and its para-military forces. It is 
relying heavily on the military. And 
from the examples of the neighbour- 
ing countries you know what reliance 
on the military means. The military 
is led to believe that it is the real 
saviour 0f the country and if it is out 
to subvert the democratic structure 
of the country, there could be no 
wonder in it. And this Government 
should be held responsible for that. 
The Government is accountable to us; 
it is accountable o the nation, to ex- 
plain what steps it took in time to 
prevent this situation and what 
guarantee there is that there will not 
be a recurrence of this situation. A 
large number of policemen are now 
behind the prison bars. Large contin- 
gents of CRP and CISF have been dis- 
banded and a large number of per- 
sonnel have been retrenched. This 
will be a continuing sore among the 
police force. Normality in this situa- 
tion cannot be restored. 

If normality is to be restored, the 
Government must release all the 
policemen, reinstate     them in service, 



267    Calling Attention re.    [ RAJYA SABHA ]    and proposed measures      268 
discontent among to check it 

C.R.P.F., C.I.S.F. & Police 
[Prof. Sourendra Bhattacharjee] 

attend to their grievances, and set up a 
regular machinery to attend to their 
grievances and put a halt to political 
domination over the police force. If 
this is net done, the normlity of which 
the Home Minister boasted will not 
last long. 

Thank  you. 

5 P.M. 
MR. DEPUTY CHAIRMAN: Shri 

Chakraborty may speak, after which 
the Hon. Minister will reply. 

SHRI   AMARPROSAD     CHAKRA- 
BORTY:   (West Bengal):   Mr. Deputy 
Chairman,  Sir,  in the last session we 
requested the Home     Minister to meet 
the representatives of the police force 
and talk to them in      an open-hearted 
manner.    Because of the recent develop- 
ments in the price rise and other things 
and also the inhuman treatment meeted 
cut to them by the higher officers, there 
were serious     grievances     among the 
policemen.   We pointed out these things 
in the course of discussion in the last 
session and at that time we requested 
him  to   remedy  the      situation.    In  a 
similar situation in West     Bengal, we 
had called the police      people, had a 
talk with them and  at the association 
level we  settled  many problems.    But 
still here the Home Minister was sit- 
ting in a complacent    way and du° to, 
that complacency today the country is 
exposed to military rule and all demo- 
cratic procedures and norms are going 
to be buried because now an impres- 
sion has been created by the Govern- 
ment that the police     force cannot be 
controlled by the Government. Neither 
have they got the capacity to control 
it nor have they any      respect for the 
police force and so they had to bring 
in the military police to quell the dis- 
turbances in CRP and also CISF. Sir, 
our anxiety is that once this impres- 
sion is grown in the mind ef the police 
and the people and once this impres- 
sion is created in the minds of the mili- 
tary force that      military is the only 
saviour, very serious consequences are 
going to follow.    The entire democra- 

tic  set-up  will be  completely   crushed 
and democracy will be buried and there 
may be coup in the country.   Before 
punishing  a force, before punishing a 
leader of the      policemen or a      trade 
union fellow, the    Government should 
have discussed the problem with them. 
What happened in Bokaro?    The Boka- 
ro story has been published in the pa- 
pers.    Our information is that in Boka- 
ro   the  CISF first only  demonstrated, 
but when a Major was called in, the 
Major went inside and    said, "Within 
two minutes you  surrender; otherwise 
you will be killed." Thereafter, sudden- 
ly a bullet came from somewhere and 
it killed the Major and also a doctor 
and thereafter this trouble arose and 
the military police came and controlled 
the situation.    If we are satisfied that 
the military must be   posted here, the 
military  must be   posted in   Trivand- 
drum,  the  military      must  be  posted 
everywhere, then we are afraid we are 
heading towards such a danger.   Our 
tradition of democracy is going to be 
completely ruined, for which this Gov- 
ernment    will    be    responsible.    This 
Government will be solely responsible 
for it because this Government by their 
inaction  or  wrong  action pr by   their 
way of antagonising     the entire police 
forces, have created a situation in which 
the democracy is in danger.   For this 
there might be a coup.    It is going on 
everywhere, and so we must be cauti- 
ous.   And it is our earnest demand and 
earnest appeal to this Government that 
they must handle the     situation in an 
effective way. 

Sir, in setting the matter, we cate- 
gorically say and request the Govern- 
ment: You please sit on the table. 
Please release these people. If neces- 
sary, you take action against the real 
culprits you feel but before that you 
release those people. You sit on Ihe 
table and do not thereaten in this 
way. The Prime Minister is threaten- 
ing in such a way that it has created 
iisaffection among the people against 
:he  Government. 

I do not like to dwell upon other 
hings,   Only      these  two      points   I 
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'   make.   The      Government 
with  opei    heart and with broad mind 
Io the problems of the police 
to   settle      the  matter  and 
grievences  as  soon  as 
i >nly      complacency,   £alse 
cmripkuency  or  empty     complacency 
olve    the problem.        It 
us to a dangerous prop- 
make the country expos- 
L'ivil war as it is talked of in 
differen!   foreign  countries. ily.  Sir,  they 
must not  threa- "ii   the   people   and      they   
must   not threaten   ihe  force      unnecessarily   
by iii       oj   hring a PDA  or some  sort ion  as 
it was done previ- anti-democratic   measure 
authoritarianism   into I hi    count ry.    They 
must    settle    and deficit' about this matter also 
for good, If^st   il   i    too late  and the country  
is thrown     into  a    dangerous    situation 
killing    m<l    burying    democracy    for 
ountry. With   these  words  I  conclude. 
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THE MINISTER OF STATE IN THE 

MINISTRY OP HOME AFFAIRS 
(SHRI S. D. PATIL): Sir, what is the 
way of conducting our business (In- 
terruptions) 
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(Interruptions) 
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As you sow, so shall

you reap. 
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SHRI R. NARASIMHA REDDY 

(Andhra Pradesh): Sir, this serious 
problem regarding the police and ihe 
para-military forces would not have 
arisen if the Home Ministry and tke 
Government had been alive and 
awake to the situation in proper time 
and if they had dealt with it in a 
proper way. This Government had 
the Commission's report before it. 
They slept over it. They did not 
awake to the situation. Afterwards 
there was a police agitation in Pun- 
jab. At least, then the Home Minis- 
try should have awaken. It was very 
evident from the police agitation ;n 
Punjab that this agitation will spread 
all over the countiy. It was apparent 
to a^y man with ordinary common 
sense. The Home Ministry did not 
awake to the situation. Then the 
C.R.P. also revolted. Now the Minis- 
ter says that unless there is discipline 
and normalcy, they will not do any- 
thing. I agree with my friend, Mr. 
Ramamurti, when he says: Did we 
not know the conditions under which 
the police people live? Did we not 
know about their service conditions 
and their low salary? Did we not 
know that at this high cost of living, 
it is impossible for them to lead an 
ordinary life? Then why did you 
sleep over it? Having slept over it, the 
next reaction was the panic reaction. 
You sent the military. Is it the way 
to deal with the sensitive instrument 
which has to control the law and order 
situation? You sent the military and 
asked them to take over the armoury. 
What has happened has happened. 
There was a fight between the two. 
Some Members described it as civil 
war. Is this the way in which an effi- 
cient Government which has vision and 
conception, a Government which can 
foresee things, acts? This is not the 
way.   Unfortunately,   this      important 
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portfolio,  the      Home      Ministry, has 
been entrusted to a gentleman who is 
a   superannuated  civil  servant  in   ihe 
dusk of his life and who is not much 
bothered.    We have  a Prime Minister 
who looks at everything with a philo- 
sophic ind'fference, and    the result is 
this  situation.   This  is  only   a  symp- 
tom.   This is a      symptom of a deep 
crisis  in the country.    This is  a sym- 
ptom  of the  coming  danger.   This  is 
a symptom    of the degenerating law 
and   order     situation,     of  the     rising 
prices,   of  the  communal  disturbances 
in    the    country,    of    the    anarchic 
conditions in the country.    And we do 
not know where they      will lead this 
country to.    Sir, even now I appeal to 
the   Government.   Do   not  'simply   go 
by  the bureaucratic      way   and  send 
your Army to try to control them.    Be 
human.   Be realistic.   This is  a  very 
sensitive  force.    Even  now,     do    not 
stand   on  prestige.    You   have  dismis- 
sed  hundreds  of      people.   You  have 
arrested them just because they have 
asked  you  decent  living, just because 
they have asked you to treat them as 
human beings, just because they have 
asked you to ask your officers to treat 
them as human beings. This is not the 
human way of looking at things. Even 
today,  do not  stand     on prestige.    In 
the  interest  ef the      country,  in  the 
larger interest, put aside your prestige. 
Please   release   all of   them,   get their 
representative     to    the      table,     dis- 
cuss    with      them    and      tell    them 
that  their grievances    will  be  solved, 
that their demands will be met.   This 
is the way to solve     the problem.   If 
you do not do this, you will be doing 
the greatest disservice to the country. 
And   if   he is   not   capable   of doing 
this; I will appeal to      Mr. Patel, the 
Home Minister—I hope, he has still a 
little patriotism left in him to    realise 
that—if he is not      capable of  doing 
this, if he is not matched to this task, 
let him  please  resign   and  give  place 
to a more efficient man. 
Thank you, Sir. 

  

(Inter- 
ruptions)
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SHRI S. D. PATIL: It is wrong 
thing. His information is absolutely 
incorrect. 
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(Interruptions) 

(Interruptions) 
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SHRI VIREN J. SHAH (Gujarat): 

Sir, on a point of order. Today, we 
are in a particular situation. We may 
have various points of view and opin- 
ions on this. But in the House of 
Parliament, can such a statement be 
made? It is not a question of any 
party. It is a question of democratic 
institutions. Can we say that the 
Army and the Military is dissatisfied? 
Not only that. Can we say that it is 
thinking 'why don't we take over the 
country?' After seeing the history of 
several countries in the world, to get 
this sort of thing reported and recorded 
and brought out through newspapers. .. 
(Interruptions) and going out all over 
India, is this a desirable thing? I 
would like this to be considered, whe- 
ther it should be kept on record or 
expunged. It is a serious thing. It is 
not a party question or a political 
question, it has a much larger re- 
percussions.    (Interruptions) 
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THE MINISTEB OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL) : Are 
you sure?    Be sure, Chairman Saheb. 

SHRl  BHUPESH   GUPTA;   Because 
the General Secretary ol the    Janata 
Party  has said  that  they  are in the 
last  days  ol  the  Moghul empire,  we 
never read in the history that in the 
last days ol the Moghul empire people 
were speaking like that.   Nobody asked 
one of the nawabs to get up and say 
what he had to say.   That is not in the 
history ol    the   Moghul empire.    And 
here you see Mr. Advani, belonging to 
his party, how calmly he is taking it. 
I do not know whether the begams ol 
the Moghul empire took it like that in 
the last days, but I do see that there 
must be reconciliation to liquidation ol 
this Government.    May I know when 
that will take place?    This is all we 
are interested in. 

Now get up because,  alter all, lile 
is running out lor you. 

6 P.M. 

 

(Interruptions)
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(Interruptions)
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SHRI AMAR PROSAD CHAKRA- 
BORTY : Your memory is failing. This 
is not correct. 

SHRI DHANIK LAL MANDAL: 
Whatever I have said, I have said with 
full knowledge of the facts. 

SHRI  GURUDEV  GUPTA   (Madhya 
Pradesh):  I am on a point of order. 

 
SHRi GURUDEV GUPTA:   I am on 

a point of order. 

  

The House then adjourned at 
sixteen minutes past six of the 
clock till eleven of the clock 
on Tuesday, the 10th July, 
1979. 

GMGIPND—L—599 R.S.—20-9-79^570. 

 (Interruptions J

(Interruptions) 

(interruptions) 


